CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
JABALPUR

|
Original Application No 488 of 2005
Jabalpur, ﬁJis:J_the 25™ day of January, 2006.

Hon’ble Mr.M.K.Gupta, Judicial Member

Premvati Bai, W/o Late Shri
Rangilal Talhan, aged about 65 years,
R/o Jabalpur Gate, Ward IJ\Io T,

Bangalia, Itarsi, District .
Hoshangabad, Jabalpur (MP) Applicant
(By Advocate — Shn M. K Verma)
VERSUS
I.  Union of India, thrpugh General Manager,
West Central Railway, Jabalpur.
2. Divisional Railway Manager, West
Central Railway, Bhopal (MP)
3. Financial Advisory General Account
Officer, Wet Central Railway, :
Respondents

Jabalpur (M.P.)
|
(By Advocate — Shri N.S. Ruprah)
" ORD ER(Oral)

Shn M.K. Vermé, learned counsel appearing for the applicant
frankly states that invi(;w of the order passed by the respondents on
3.7.2002, the applicant is satisfied with the calculation mentioned
therein. However, he s/tates that in case any amount due in terms of
the above order if not paid?the respondents be directed to act upon
the said communication dated 3.7.2002,

2. Shrn N.S.Ruprfiah, learned counsel appearing for the
respondents, on the other hand states that the applicant had been paid
all terminal benefits mcludmg revised DCRG, Pension and fther

aspects in terms of the aforesaid order. In case the apphcant[stlll



|
aggrieved, and points out a specific factor of amount which is not
been paid as per the said communicaﬁo?ﬂhe would be at liberty to
make self contained representation for any other amount and if such
aspect is brought to tl‘}e notice of the respondents they will certainly

consider the same objectively and dispassionately. Accordingly, the

OA is disposed of. No cost. 4% ,_7’_\2
<\

(M.K.Gupta)
Judicial Member
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